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Item No. 01            

 

BEFORE THE NATIONAL GREEN TRIBUNAL  

PRINCIPAL BENCH, NEW DELHI 
(Through Video Conferencing) 

 
 

 

Execution Application Nos. 01/2019 (WZ) to 06/2019 (WZ)  
IN 

Original Application No. 23/2014 (WZ) 

 
 
 

 

Goa Paryavaran Savrakshan Sangharsh Samitee      Applicant(s) 
 

 

Versus 
 
 

Goa Coastal Zone Management Authority & Ors.   Respondent(s) 
 

   
 

Date of hearing: 25.02.2019 
 
 

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON 

  HON’BLE MR. JUSTICE S.P. WANGDI, JUDICIAL MEMBER 

                                   HON’BLE MR. JUSTICE K. RAMAKRISHNAN, JUDICIAL MEMBER  

    HON’BLE DR. NAGIN NANDA, EXPERT MEMBER 

 
 

 For Applicant (s): Mr. S.M. Walwaikar and Mr. P.V. Shinde, Advocates 
          

 
 

ORDER 
 

1. This application seeks enforcement of order of this Tribunal 

dated 02.11.2017 in Original Application No. 23/2014. By the 

said order, this Tribunal directed the Goa Coastal Zone 

Management Authority (GCZMA), respondent no. 1, to take 

action against temporary structures constructed along the 

beaches of Morjem, Mandre, Galgibag and Agonda without 

specific permission from GCZMA in No Development Zone 

(NDZ).   
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2. Directions were also issued to respondent no. 1, GCZMA to 

enforce the recommendations of the Forest Department for 

preservation of Turtle Nesting sites.  

 

3. The directions are as follows: 

 

“i)  No beach, beds to be set up in the 
intertidal zone. The existing practice 
in Morjem is to lay the beach beds 
very close to the waterline leaving 
little scope for the turtles to move up. 

 
ii) The beach shacks to desist from 

installing any outdoor illumination.  
The indoor lighting should also be 
muted and provided with opaque 
shields on sea facing side. 
 

iii) Playing of loud music by the shacks 
beyond 6.00 PM and holding of 
beach parties to be prohibited. 
 

iv) Movement of any automobile on the 
beach to be prohibited. 
 

v) It should be made incumbent upon 
the shack licensees to play a 
proactive role in ensuring conducive 
condition to the mare turtles besides 
information sharing with staff of 
Forest Department which monitors 
the entire coast”. 
 

 
4. It was also directed that the compensation be recovered by the 

GCZMA from those violating the above norms, apart from other 

incidental directions. 

 
5. According to the applicant, the above order has not been 

complied with.  
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6. Respondent nos. 4 to 11, La Palge, Boomerang Resort, Babu 

Huts and Pegan Café’s, Ambica Concept, Micasa Beach Resort, 

D’Soule Lounge & Bar, Sky Club and Hotel Garage have 

constructed several NDZ offending structures on Turtle Nesting 

site, destroying sand dunes and sand vegetation since October, 

2013.  Commercial activities have been started without 

permission of the GCZMA.  The GCZMA is not performing its 

duty as a regulatory body to remedy the illegalities.   

 

7. In view of the above averments, we consider it necessary to 

ascertain the factual position by appointing a three members 

Committee comprising Deputy Conservator of Wildlife, Goa, 

Member Secretary, Goa State Pollution Control Board and 

Member Secretary, GCZMA.  The nodal agency will be the 

Deputy Conservator of Wildlife for compliance and 

coordination.  The factual and action taken report be furnished 

to this Tribunal within one month by e-mail at 

ngt.filing@gmail.com. 

 

 The applicant may furnish a set of papers to the above 

three authorities forthwith and file affidavit of service.   

 

 Copies of this order be sent to the above three authorities 

directly as well as through Chief Secretary, State of Goa by e-

mail. 
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List for consideration of the report on 01.05.2019. 

      

      
 

Adarsh Kumar Goel, CP 

 
 

  

S.P. Wangdi, JP 
 

   
 

K. Ramakrishnan, JM 
 

 
 

                                                                Dr. Nagin Nanda, EM  
 

 
February 25, 2019 

Execution Application Nos. 01/2019 (WZ)  
A  
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IN THE HIGH COURT OF BOMBAY AT GOA

STAMP NUMBER MAIN  NO.  1871 OF 2019

ALL GOA PRIVATE PROPERTY SHACK/ 
HUT OWNERS ASSOCIATION, THR. ITS 
PRES., DHARMESH PRABHUDAS 
SAGLANI., ...  Petitioner

     Versus

STATE OF GOA, THR. THE CHIEF 
SECRETARY AND 4 ORS., ...  Respondents

Mr. J. A. Lobo, Advocate for the Petitioner. 
Mr. V.  Sardessai, Additional Govt. Advocate for the
Respondents.

Coram:- P. D. NAIK, J.

Date:- 6th May 2019

P.C.:

            Heard the learned Counsel for the Petitioner Mr. J.A.

Lobo and  Mr. Sardessai, learned Additional Govt. Advocate.  

2.          The learned Additional Govt. Advocate submits that the

issues involved in this matter arise in several other matters and

the learned Advocate General would be addressing the Court in

all the matters.  Hence, the matter be placed after summer

vacation. 

3.         The learned Counsel for the Petitioner submitted that the

petitioner is an Association known as "All Goa Private Property
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Shack/Hut Owners Association" in the State of Goa.  It is

submitted that  the action is initiated  in accordance with the

impugned order dated 2nd May, 2019, which was served upon

the respective parties on 4th May, 2019.  The said order seeks to

demolish the structures. It is submitted that no show cause notice

was issued to the parties, nor any hearing was conducted by the

Authorities, which amounts to violation  of the principles of

natural justice. 

4.        Considering the urgency in the matter and in view of the

demolition order dated 2nd May, 2019, the matter was placed

before the Vacation Court. 

5.         In the circumstances, interim protection is granted to the

members of the Petitioner in terms of prayer clause (c) till the

next date. Prayer (c) reads as under : 

           "Pending the hearing and final disposal of 

            this Petition, to stay the effect and 

            operation of the Orders of Demolition 

            dated 02/05/2019 issued by the  

            Respondent No.2 to various persons in 

            Morjim, Mandrem and Agonda and direct  the

            Respondent no.2 to refrain from taking any

            coercive steps without following the 
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            principles of natural justice." 

6.         In view of the above, stand over to 10th June, 2019. 

Issue notice to the respondents.  Learned AGA waives notice on

behalf of the respondents.  

7.         Learned AGA to communicate the present order to the

concerned Authorities.   Parties to act on duly authenticated copy

of this order.

P. D. NAIK, J.

ssm.

131



132



133



134



135



                                                                              1                                                      WP no.448/2019 & connected matters

IN THE HIGH COURT OF BOMBAY AT GOA
WRIT PETITIONS NO.448/2019, 456/2019, 462/2019,

463/2019, 464/2019, STM No.1871/2019,
1873/2019, 1878/2019, 1881/2019,

1898/2019, 1899/2019, 1900/2019, 1901/2019,
1902/2019, 1903/2019, 1904/2019, 1905/2019 &

1907/2019

WRIT PETITION NO.448/2019

Godwin Fernandes …. Petitioner
V/s
Member Secretary,
Goa Coastal Zone
Management Authority & Ors. …. Respondents

Mr. V. Menezes and Ms. S. Narvekar, Advocates for the petitioner.
Mr. D.J.  Pangam, Advocate General  with Mr. Arun A.S. Talaulikar,
Additional Government Advocate for Respondents No.1 to 5.

WITH

WRIT PETITION NO.456/2019

Mark Ephrem Fernandes …. Petitioner
V/s
Goa Coastal Zone
Management Authority & Ors. …. Respondents

Mr. Kaif Noorani, Advocate for the Petitioner.
Mr. D.J.  Pangam, Advocate General  with Mr. Arun A.S. Talaulikar,
Additional Government Advocate for Respondent No.5.

WITH
WRIT PETITION NO.462/2019

La Cabana Beach & Spa …. Petitioner
V/s
Goa Coastal Zone
Management Authority & Ors. …. Respondents

Mr. Sarvesh Malyekar, Advocate for the petitioner.
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Mr. D.J.  Pangam, Advocate General  with Mr. Arun A.S. Talaulikar,
Additional Government Advocate for Respondents No.1 to 3.

WITH
WRIT PETITION NO.463/2019

Neil Fernandes …. Petitioner
V/s
Goa Coastal Zone
Management Authority & Ors. …. Respondents

Mr. A.D. Bhobe, Advocate for the petitioner. 

Mr. D.J.  Pangam, Advocate General  with Mr. Arun A.S. Talaulikar,
Additional Government Advocate for Respondents No.1 to 3.

WITH
WRIT PETITION NO.464/2019

Alex Fernandes  …. Petitioner
V/s
The Member Secretary,
Goa Coastal Zone
Management Authority & Ors.  …. Respondents

Mr. Nikhil A. Vaze & Mr. Luis Fernandes, Advocate for the Petitioner.
Mr.  D.J.  Pangam,  Advocate  General  and  Ms.  Priyanka  Kamat,
Additional Government Advocate for Respondents No.1 to 3.

WITH 
STM 1871/2019

All Goa Pvt. Property Shack / Hut Owners Association … Petitioner 
V/s. 
State of Goa, through
Chief Secretary & Ors. ...Respondents

Mr. J. Abreu Lobo, Advocate for the petitioner.
Mr. D.J. Pangam, Advocate General with Mr. Arun A.S. Talaulikar, 
Additional Government Advocate for the respondents. 

WITH 
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STM No. 1873/2019
Jaydeep Rajebhosle  … Petitioner 
V/s. 
State of Goa, through
Chief Secretary & Ors. ...Respondents

Ms. V. Mendonca h/f. Shri Chaitanya Padgaonkar, Advocate for the 
petitioner.
Mr. D.J.  Pangam, Advocate General  with Mr. Arun A.S. Talaulikar,
Additional Government Advocate for respondents No.1, 2, 3, 4 and 5.

WITH 

STM No. 1878/2019

Lezri Daniel D'Souza  … Petitioner 
V/s. 
State of Goa, through
Chief Secretary & Ors. ...Respondents

Ms. V. Mendonca h/f. Shri Chaitanya Padgaonkar, Advocate for the 
petitioner.

Mr. D.J.  Pangam, Advocate General  with Mr. Arun A.S. Talaulikar,
Additional Government Advocate for respondents No.1, 2, 3, 4 and 5.

WITH
STM No.1881/2019

Caridad G. D'Souza …. Petitioner
V/s
State of Goa, through
Chief Secretary & Ors.  …. Respondents

Mr. Amey Phadte, Advocate for the Petitioner.
Mr.  D.J.  Pangam,  Advocate  General  with  Mr.  Pravin  Faldessai,
Additional Government Advocate for Respondents No.1 to 4.

WITH
STM No.1898/2019

Malcolm Simon D'Souza …. Petitioner
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V/s
State of Goa, through
Chief Secretary & Ors. …. Respondents

Mr. Amey Phadte, Advocate for the Petitioner.

Mr.  D.J.  Pangam,  Advocate  General  with  Mr.  Pravin  Faldessai,
Additional Government Advocate for Respondents No.1 to 4.

WITH
STM No.1899/2019

Annie Any Anna Fernandes …. Petitioner
V/s
State of Goa, through
Chief Secretary & Ors. …. Respondents

Mr. Amay Phadte, Advocate for the Petitioner.
Mr.  D.J.Pangam,  Advocate  General  with  Mr.  Arun  A.  S.
Talaulikar,Additional Government Advocate for Respondents No.1 to
4.

WITH
STM No.1900/2019

Conceisao Mendes Naronha …. Petitioner
V/s
State of Goa, through
Chief Secretary & Ors. …. Respondents
Mr. Amay Phadte, Advocate for the Petitioner.
Mr.  D.J.  Pangam,  Advocate  General  with  Mr.  Arun  Talaulikar,
Additional Government Advocate for Respondents No.1 to 4.

WITH

STM No.1901/2019

Sharad P. Harmalkar …. Petitioner
V/s
State of Goa, through
Chief Secretary & Ors. …. Respondents
Mr. Amay Phadte, Advocate for the Petitioner.
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WITH

STM No.1902/2019

Ketaki Dharma Morje …. Petitioner
V/s
State of Goa, through
Chief Secretary & Ors. …. Respondents

Mr. Amay Phadte, Advocate for the Petitioner.
Mr.  D.J.  Pangam,  Advocate  General  with  Ms.  Priyanka  Kamat,
Additional Government Advocate for Respondents No.1 to 4.

WITH
STM No.1903/2019

Jose Valentino De Souza …. Petitioner
V/s
State of Goa, through
Chief Secretary & Ors. …. Respondents

Mr. Amay Phadte, Advocate for the Petitioner.
Mr. D.J.  Pangam, Advocate General  with Mr. Arun A.S. Talaulikar,
Additional Government Advocate for Respondents No.1,2,3, and 4.

WITH
STM No.1904/2019

Violeta Maria Fernandes …. Petitioner
V/s
State of Goa, through
Chief Secretary & Ors. …. Respondents

Mr. Amay Phadte, Advocate for the Petitioner.
Mr.  D.J.  Pangam,  Advocate  General  with  Ms.  Neha  Kholkar,
Additional Government Advocate for Respondents No.1 to 4.

WITH
STM No.1905/2019

Laxmikant Morje …. Petitioner
V/s
State of Goa, through

140



                                                                              6                                                      WP no.448/2019 & connected matters

Chief Secretary & Ors. …. Respondents

Mr. Amay Phadte, Advocate for the Petitioner.
Mr. D.J. Pangam, Advocate General with  Mr. Arun A.S. Talaulikar,
Additional Government Advocate for Respondents No.1 to 4.

AND
STM No.1907/2019

Piuru Luis D'Souza …. Petitioner
V/s
State of Goa, through
Chief Secretary & Ors.  …. Respondents
Mr. Amay Phadte, Advocate for the Petitioner.
Mr.  D.J.  Pangam,  Advocate  General  with  Ms.  Neha  Kholkar,
Additional Government Advocate for Respondents No.1 to 4.

Coram :- S. C. GUPTE &
      NUTAN D. SARDESSAI, JJ.

Date:-    28th June 2019
P.C.:

These  Writ  Petitions  challenge  demolition  orders  passed  by

Goa Coastal Zone Management Authority (GCZMA).  The grievance of

the petitioners before the Court is that the demolition orders were

passed  without  complying  with  due  process  of  law  or  following

principles of natural justice.  During the pendency of these petitions,

in response to what transpired in Court in some other matter, the

respondent issued Show Cause Notices to all the petitioners, who had

complained  of  illegalities  of  the  demolition  orders  passed  in  their

cases. In pursuance of the Show Cause Notices, the petitioners have
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appeared before the respondent and have shown cause. Considering

the grievance of the petitioners, voiced across the bar at the hearing

of  the  petitions,  that  they  did  not  have  a  proper  opportunity  to

present their case, this Court suggested that all the petitioners and

their stakeholders who proposed to show further cause, can do so by

filing written representation in furtherance of what they have already

submitted  before  the  respondent,  whereafter  final  orders  can  be

passed  by  the  respondent  on  the  Show  Cause  Notices.  This

suggestion was fairly accepted by petitioners on the one hand and by

learned Advocate General on the other.  Learned Advocate General

states that the original demolition orders which are subject matters

of  challenge  in  these  petitions  may  be  treated  as  cancelled  and

withdrawn. 

2. The petitions are accordingly disposed of by reserving liberty to

the petitioners to make written representations to the respondent

within a period of two weeks from today.   Respondent No.1 shall

pass final orders on the Show Cause Notices after considering such

representations.  It is also agreed by the respondents that, in the

event,   the  orders  to  be  passed on the Show Cause Notices  are

adverse to the petitioners, they shall not be enforced for a period of

15 days from the communication of the orders.  The statements of all
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parties are accepted and the petitions are disposed of in the above

terms. 

NUTAN D. SARDESSAI, J. S. C. GUPTE, J.
mv
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EFORE THE NATIONAL GREEN TRIBUNAL
P,RINCIPAL BENCH, NEW DE;H;
(Through Video crrr.r"r,"iitf-

Apircat No. 69 l20tg (WZ)
WITI.I

r\p1rea1 No. ZOI2019 (WZ)
WITi.I

r\;rpeal No. 7t /2019 (WZl
WIT}.I

*,1Jr1>c.al No, Z2l,JO19 (VtZ)
\^/1TI l

,,\ppeal No T3l2019 {w*Z)
\li Il't l

,,\plreal No. Z4l20t9 (WZ)
wIl.H

r\plreral No. TS/20tg (WZ)
WIl'H

r\ppeal No. 7612019 {WZ)
WITI,I

A;rpeal N<t. T-/ /2019 {WZ)
\l/n.H

Al.rpearJ No. 7g/2019 tWZ)
wt].f.i

Alrpeal No. T9l)019 (WZl
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Appeal No. 80/2019 {WZl
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WIl'}I

i\ppeat No. 82l20 tg tWZ)
WII'IJ

Appeal No. 83/201t) lWZl
WITH

A1;peal No. g4l2019 (WZl
WIl'H

Alrpeat No. 85/2019 (WZ)
WITI{

Appeal No. 8612019 (WZ)
\V l'fl I

A;rpeal No. B7l201c) lWZl
WITI.I

,Appeal No, 88/2019 tWZ)
\A I'IH

,\l-"l1real No. g9/20|q IWZ)
w1.n-l

r\1:1real No. 90/201g tWZ)
\\ I1.H

Itcrrr I\os
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Ayrlreirl No. c) i I 201() (WZl
WIl'II

w tl'Fl
A1r1>t.iil No. 93/2019 {WZt

\ r Il,t,i
.,\1;1rr-.irl No 94i2019 (WZt

\\,IT} I

A1:1.real No 95/2019 (WZ.t
\tu.tTl"l

Aplreal No. 96 I 2Ot9 (V,t Z,,l

WITH
Apireal No. 97l20Ic) IWZ)

WITI-{
,Ap1rc:al No 9gl20lc) {W2,,

wtl.tl
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wl1.l"l
Appeal No. 100/201() (WZ)
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r\ppeal No. 10 1 l2otg (WZ)

Rislri,rl Sau.

Cloa Ct:arstal Zr.

WITJI

Albino Macleir a

Coa Coastill Zor

wtl't-t

Mat'auk I)ubt:

Ntelragernent

Goir C'oastill Z,ctne

wtl'H
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Uoii (lqi:rsta I Zonc artagerrrent

Vcrsu s

N4 atnatgernr ent Autiroritv. &, Arrr

Verstr s

Autlioritv & Ar-rr

Verstrs

Alrthorit_v & Anr

Vr,:rsus

Ar.rthoritr, & Ar:r.

A;.rp, llant

Rcsp<., rdelt(s)
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Ilr:spo rclent(s)

Appt llant
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Appr ilant

Resiro rcient(s)
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Cin1ir Shivir Sh]etgaon kirr App llant

Vt:rsut s

(lo.r e oaslrrl ,/,olnt, Managenrent Authoritv & Anr. Rr'ripr rrdentrrs)

App ,llant

Versus
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Versus
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IVlllntrgenrer-rt ALrthoritv & Anr.

Versus

NlaneLgernent Authoritv & Anr.

Datc of hear.ing: 7. 10.:101c)

CORAM :

I;'or Ap1>

MR. JUSTICE S, P, WANGDI, JUDICIAL MEM];ER
MR. JUSTICE K. RAMAKRISHNAN, JUDICIAL MEMBE:RDIt. NAGIN NANDA, EXPERT MEMBER

Mr. .J.A, Lol:o ancl Mr. ihankar
Su,aurrnerthat), Advocates in App ,al nos.
7b/'2o19, 80/201q, 81 l201c). s rTzoro,
\)L) /'2O19 erud t}O I 2019.
Nlr. Jrterrclra p Supekar- zrr cl ivlr.
Shrvsirtanl<:rr Su,itmjnathan, Arlvo, ates in

HON
HON

)rs.
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I,bl ll

1. 'Ihese ,{p

having

i<lentical

,\utholilr

). 'l'he lea

c ircrtrn s

ones irr A'

titkcn trp

contnlon o

re1)reseLrta

ri,eek iion'r

Ms. Iiilu.ia

<[ispr.rte thcr

1+. ln vier.r ol'

s8/20 I 9

1r|t:sen1 c

.r.

I

Appeal nos. 70l2O1g
94 I '201 9 zrncl qB l20 tg .

to i +l'2O19,

nclent {s) :

N,lr. .Abtri3it Gosavi. Mr. Arnil.y I,ht .lte, IVIr,Athru,rtrr Nail<, Mr. Sirir ;hankar
Su,trrninlrtiran, Nlr. Ga.jencL.il :irr r th Nergi
irncl N4r'. Ivo D'Cost;r, Aclvor:ate;s ir AppealNos. 7512011), 77l2019 to i )120)g,
l!tzo|e, s4l20le to 881201(). e )/2o1s,
9i3/')O19, 951'2019 to 9Tl,20lrr, ,,(j,/20)g
arid 101 // 2OJq.

Ms. I;'ari'rzr M. Mcrsqtrrte, Atiyt.r,trte hrr.
C}CZMA

ORDER

1s i:,r'<: t.nken rtp together i{s common questte rs arise

to thr: fact tlrat tlre Appeals are clireclecl againsrt

rs passed bv the Goa Coasl.al Zone Man rgement

czN4A)

<:oi.,,rsc] lbr the Applrr:ants sul:rnit t]rat tl_rt, fi cts arrr-l

's ol;tr,iinrng in the pl.esent case are iclentica, to thc:

al ltlr:s. 5Bl2Ot9 (WZ) to 6412Ot9 (WZ) rvlr ch was

tlro Triil-utal on I7.09.2019 ancl rvere allr>u ,cl bv a

er grantrng liberty to ttre Appellant to filt; a< cUtional

t-ts, rf anv, belore the GCZMA r,r,ithin a p(:r.lo( r.,f one

he rlarte r..rl the orcler.

. Mesclrrite, lear"ned cournsel fi:r the GCZIvI \ ( oes not

posit ior:

, rlrrle.r clate<i lZ.Og.2Ol9 pnssecl in A.1rpr iil

to 6':ll2019 (WZ) shall appl.v rn full frir.cr r,ll

. i'or conveniernr:c orcler. is r.cprocluceci lrck iv:

Nos.

the

this,

'Z) tt

also
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'l'ltt, o:tlr1 utt{:t)unt:( Lrt lltLs lta.lclt (.)J t\pp(:als ts lttt: {1,
Ot.";;;,1.r.,t ti,ltrlt,ytrtssrrtg tt.te,inryntqnirl rtrcler c.li.<t. not (,rul
llLt,rt: :t.tr t)l)l)ot.lttnLltl o.f Ttt,rsortal lV:ttrtrg r$.er tltt l:
u,u:; tc.fcrrt,d lo tl.rc uullL<tnh1 lt1 tltc, l:ctniltau llicJt.t (b,,t1 t
OLsrt ,,t.lt; ,r.d.t:r d.u.l.tl. 2,9 (.it't.2Ol9 tuhtle iiis1tisi.rt.11 ,,1.1.
byyt-r lt oi t)'nt peti.tton:.; t.luLlle,rtlltng tltt, c:cLrlter ortl, r , ,

o('i-iA,L\

Wt: art.srrli.s./irrrl LluLt tLu: nlufier slu,ul(.l. lte ltt:ara, itr, l:1,
O(.'2:A.IA :ts tll(, in.Lpu(lned or(l.er does tKtt eppectr 19 1,1; 1 ,

tltt. sptril o.l ltrr <trde:r cl.crtt: Og.r)6.201t) il: th,:, l*tttltrt tllirllt (ouri (11 (..iou [tr1 tt,lttt.lt ltltcrtll tt,tts gruttt\t(l t, tlpt,:ltlbnt:r to nutke utritLett rr,:presen.t<.tliotL to llte eulltoni Itttrrl tl.rc urlllLontlJ toas tlire<.ttt<l lo p(.ss, .firrctl orr.lers ,tli,.(\t1s!(l(ntt(l su<'lt rcltn:sertt.rtlrcrr. Il <.tlso ilired.s l.hrtt l l.t
c:t.tr.tr,l t.l\, orders o.f sli0ir_, c,(tust.t r,.lert. Arjue:rse tt, ll ,

aplt<'lktru. suc:h orrle:r.:-lrl/l rrol lrc ert.lorc:etl jbr a penoLl , I15 c.lo.tls .front the conullott(:utton e_f ihe orcier. ,l.irs rt ot ,
t.,i<trL ru<tu.kl itlutretrt.lry i.nrlu<kt (ln q;:)porturlitlJ o1: ltett,,,.q.

Tlt.e. t.t1t1t<:Lt.l. rs lhtl.s r.rll<tu.ted., qrontln(t li.bertu tit tt(tl.)p(Llatd rtt Jile: aclt:tition.u.l reprcientatio)ts, i1 ang, tL,rtt.t, r

rr lteri.<t,1 o_f rtne rlteek .lron hert<:t:. The GGZMA s-hctLt t_teL _

o.rtd rlis;xtse o.f tlLe notter u\tl.un e L)eriocl of eiqht u;e.el ;
llr<trt,t.r,ftrtr. Oort::equttrt|hy, {1rc: irt1:ruqierl or(lo; is-"-sel a.srr/r

'l'htlse q1p17.1s11s st.r,r.l d.isltttserl o.f.-l- in lerrns o.l-the alt<tr :

tL,ttl't rLo order u:; fo co.sls.,,

Let tl

03:00

17,1, Octobctr-, 2(
,'\ppt';tls No. 6t)/ 20
il\ I

rls stil,(1 <lisposerl ,fi irr tcrrns of the abovr, (r rcrctions

er as to costs.

pellillttsr iippear [.:efor-e thc GCZI\4A on 1!) l] 201r) at

s suggerito(l trr, tho learrned collnscl of the C(_..N \.

S.P. \Va rgdi, JNt

K. Rarntill<risl nan, JMI

Dr. Nagrrr Ni nda, EM

t9
9-l(tI l'201t)tw';/-)

"l

,l

5 'i'iter Ap1>t

6.
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